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M the press, bwt I haw not UU new 
received any official information from 
our fitmbasiy.  X am making them to 
give me the correct report*  and as 
soon as  that report  is available, I 
shall mate a statement before  the 
House.
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SHHI F. A. AHMED: What I am
saying is this. So far as that report 
Is concerned, it has appeared in the 
press, but I have not received any offi-
cial report from our embassy, and I 
am asking them to give me the cor-
rect report. As soon as I receive it, I 
shall make a statement.

SHRI  BHAGWAT  JHA  AZAD 
(Bhagalpur): The report has appear-
ed in the press. Did the US come to 
an agreement with us on the PL* 480 
funds on condition that we should 
support their policy on Vietnam?  Is 
that the co-operation that they want 
from India?  It has appeared in the 
press, and what has appeared in the 
press is strongly objectionable for our 
nation  as a  whole.  The  Minister 
should call for the correct facts, and 
if what has appeared in the press is 
true, then we strongly condemn it, 
and object to their behaviour.

SHRX F. A. AHMED: Therefbre, he 
should wait for the statement* (Inter* 
rttp&kms).

MR. SFKAK&R: Please wait till the 
Minister comes with a statement. Mr. 
Madfau XAmmym.  You  were sbseril 
when 1 allowed it the other day.  X 
made the position very clear on this-

(ii) Resignations by Okrtaxm Me m-
bers or THE GUJARAT LeGIBÎATTVK
A SSEMBJLY.
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rnŝiqrRr mtw n̂trer  $r mar  t

*rtr *r<*pr< % %**

vwrt t̂ f̂ rgtr  ̂vftxfkwmvftxfkwm ^mrr

%  qrfgnntCd'  t̂ f i

VErf̂rtr  jfspro »*ft %  P̂r

^WF4»  *It£ f[ iRpTWfW

«rtt % qre?t?r< *rt

vTrrr i snwr t o f%r®rr

*ptt «rr ^rfqrq; ŝrprapt f̂rsrr % i
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“A member who desires to resign 
his seat in the Assembly shall inti-
mate in writing under  his hand 
addressed to the Speaker, his inten-
tion to resign his seat in the follow-
ing form and shall  not give any 
reason for his resignation.**

ipfî f¥nr fp* t  w
ja

’h  TO |

‘•The Speaker shall, after he re-
ceives that intimation in accordance 
inth sub-rule (1) satisfy  himself 
that the document received by him 
is genuine and, as soon as may be 
after he is so satisfied, Inform the 
Assembly that such  and such  a
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member lias resigned  his seat in 
the Assembly.

Provided that when the Assembly1 
is not in session the Speaker shall 
inform the Assembly immediately 
after the Assembly  re-assemfblee 
that such and such Member has re-
signed his seat in the  Assembly 
during tlge infer<̂ pssion period/*

frftCT % wff sf vrvuc 

"(for ^ fasrrar % # «ft  qssrr

WTigcTr g ;

wOnce a Member tenders an un-
qualified resignation;  the Speaker 
has to take action on it. If a date 
is specified it takes effect from that 
date.  If no date is mentioned it 
takes effect from the date  of the 
letter.  If the letter bears no date 
it becomes effective from the date 
of receipt.*'
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%anRT̂,«rrd' f 1
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SHRI P. G. MAVALANKAR (Ah- 
mcdabad): May I say something on 
this?  Almost every day two persons 
are dying in my city.  How can I 
allow that thing to happen and remain 
quiet in the House? Gujarat is placed 
under the Presidents rule. Therefore, 
this House is the only place where the 
anger and the agitation of the peo-
ple can be reflected. Is Gujarat plac-
ed under the President of the Union 
of India or under the President of the 
Congress Party?

MR. SPEAKER: I have allowed only 
Mr. Madhu Limaye to raise the con-
stitutional point which he has raised. 
Other matters  can be taken up at 
other times. I am not allowing a de-
bate on this now.

srrcr *rr ^rr  %  1% *jrf% 

«fst£ qr ftw w w  ftrtr

*f**rcr *n$t  m tot ti 
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t 1

ufV w w ?3ft
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 ̂» 1* % sfr T̂f trsp  qTTO

^̂ mgrar   ̂ %  t

SHRI P. G. MAVALANKAK: I am 
asking whether the Governor of Gu-
jarat has ever been sending repoits 
to the President of the Union about 
the MLAs resigning their Assembly 
seats day after day?.... (Interrup-
tions) Mr. Madhu Limaye had raised 
a point. The Governor is not sending 
his report. He is keeping the Presi-
dent of the Union’ of India uninformed. 
Meanwhile, people die in Ahmedabad 
and elsewhere in Gujarat. My young 
friends, students and several innocent 
citizens are being killed. Lathi charge 
and tear gas are used in the hospital 
premises! 'Will you tolerate all this? 
Bullets are fired upon completely un-
armed students. The police, the Gov-
ernment machinery and the adminis-
tration officials are adopting repres-

sive measures in the namg ef demo-
cracy.  You say: be democratic, be 
peaceful. But the actions of the Gov-
ernment there are most anti-democra-
tic.  The Assembly is not dissolved. 
Until that happens there will not be 
normalcy. I hope the President will 
dissolve the Assembly without  any 
further delay.

SHRX S. M. BANERJEE (Kanpur) :
- The Assembly is not functioning at all; 
yet it is not dissolved.  Every day 
firing goes on in Gujarat. Where is 
the Home Minister?  He should be 
here and he should make a statement 
*... (Interruptions>.

SHRI SAMAR GUHA  (Contail: 
Sir, on a point of order.  The issue 
raised by Shri Madhu Limaye  in-
volves the issue asbout the dissolution 
of the Assembly as also the accept-
ance of the resignation of the Mem-
bers. There is the savage but chery 
that goes on; never in our 25 years of 
independent history has this happen-
ed; In no civilised country and de-
mocratic country has this happened*
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tShxi Samar Quha]

Our lutore generation the youngsters 
are being kUlej every ditty. Our con- 
science is not shocked at this! There-
fore, my point of order Is this. You in 
your wisdom are not allowing either 
a call attention motion or adjourn-
ment motion or any other  kind 
motion on this matter although this 
savage butchery goes on.  Will you 
ask the Government to come forward 
within a day or two feefore the House 
for approval of the Proclamation of 
the President's rule in Gujarat?

ME. SPEAKER:  That can be en-
quired from them.

t

SHRI SAMAR GTJHA: Will you di-
rect the Government to come out be-
fore the House immediately for the 
approval of the House the step they 
had taken in promulgating President’s 
Rule in Gujarat so that we can avail 
of that opportunity for a discussion?

DR.  KAILAS  (Bombay  South):
What is the point of order.

MR. SPEAKER: I think he has rais-
ed some point of order.

SHRI A. K. GOPALAN (Palghat): 
It is not only a Question of firing. It 
is reported in The Hindustan Times 
that there is a collapse of the admin-
istration because 3,50,000 Government 
servants have taken casual leave.  I 
am sorry to say that no action is be-
ing taken when there is such a col-
lapse of administration. At the same 
time, when there was no such collapse 
of administration, in 1050 the Kerala 
Government  was dismissed  toy the 
Central Government. Is it not a fact 
that apart from the daily firing and 
killing of innocent people, there is a 
collapse of administration?  Lei the 
Government give a reply to that.... 
(IntemtfMont).

ertwwr Wfitr w m w : t o w 
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w f wfft ĝprow

^ P̂Rnr   ̂ % 5i% fw*hTPBr

4 <r  an̂flr *tm  *r$r  %  i

mfqx *nFt$te  ^gfcr̂r  qfoarcfY
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MR. SPEAKER: I will see that some 
opportunity is given. I will find out 
when the Proclamation is coming be-
fore the House for approval. If it is 
niot coming up now* then I will ask 
the Home Minister to make a clear 
statement on  this subject  In  the 
House.

We will now adjourn for lunch and 
re-assemble at 2-30 pan.

13.25 lure.

The JLofe Sabha adjourned, ftfr Lunch 
till Thirty Minutes past Fourteen of 
the Clocfe.

The Lok Sabha rc-twsembled after 
Lunch  at  Thirty-five Minutes post 
Fourteen of the Clock.

{Mr. DBpxmr-Sm m in the Choir]

RE: FIRING ON SATYAGRAHIS IN 
ATJ.AflfRAyi

PROP.  MADHtJ  DANDAVAT® 
(Rajapur): I wish to draw the atten-
tion of the House to a very serious 
a»4 ghastly episode that had taken 
place in* Allahabad. You must also 
have seen the reports today.  When 
some members of the Socialist Party 
along with about a thousand demons-
trators were offering satyagraha on 
the railway trasfe |s seslst the xtse in


